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...(Interruptions)... That matter is over now.

THE DEPUTY CHAIRMAN: It is not laid.
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You have not given me. Just you writing a
letter to me does not amount to my
permission. Please read the rule. The rule is
that you ask for permission - I will ask you to
let me read it out — if I am satisfied before
you lay, then only I or the Chairman will
permit ... (Interruptions)...
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SHRI SATISH AGARWAL: You are
perfectly right. ...(Interruptions)... He has to
show the document to the Chair.
(Interruptions)...

THE DEPUTY CHAIRMAN: But, he
cannot lay it on the Table of the House.
...(Interruptions)... That matter is closed
now.

MOTION FOR ELECTION TO THE
MCOURT OF ALIGARH MUSLIM
UNIVERSITY

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM
SAIKIA): Madam, I beg to move the
following Motion:

"That in pursuance of item (xxiv) of
clause (1) of Statute 14 of the Statutes of
the Aligarh Muslim University, made
under the Aligarh Muslim University
Act, 1920, this House do proceed to
elect, in such manner as the Chairman
may direct, two members from among
the Members of the House, to be the
Members of the Court of the Aligarh
Muslim University."

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: Now, we
shall take up the Calling Attention.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE—
problems of cotton growers in the
Country

SHRI RAMACHANDRAN  PILLAI
(KERALA): Madam, I call the attention of
the Minister of Agriculture to the problems
of cotton growers in the country.



